¥ lhe Hon’ble Mr.
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%" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
“ NEW DELHI |
0.A. No. 1138/90 199
T.A. No. - |
‘DATE OF DECI,SION 21-12~90
" Shri Ishuar Singh Verma Retitioner Applicant
Shri B.S.Gﬁpta, , ‘_b Advocate for the PESHETS) Applicant
Versus | '
Unien of India & othsrs ' Respondent 8
Shri N.-L».Ue‘rma,' | 'Ad\;ocdte for the Reépondent(s) |

'CORAM

The Hon’ble Mr.  P.K.KARTHA, VICE CHAIRMAN(J)
D.K.CHAKRAVORTY, MEMBER(A)

1. Whether Reporters of local Iﬁapers may be allowed to see the Judgement ? (j%
2. To be referred to the Reporter or not ? VO '

3. Whether their Lordships wish to see the fair copy of the Judgement WD

4. Whether it needs 1o be circulated to other Benches of the Tribunal ? A

- JUDGEMENT
( JUDGEMENT OF T HE BENCH DELIVERED BY HON'BLE
MR. D.K.CHAKRAVORTY, MEMBER(A) ) -

Hsard the lsarned ceunsel of both parties.
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2. “ Thagprayef made in this spplicatisn is that

the ﬁ-sting srder dated 2.3.19%0 be set aside and quashed
and that thabapplicanf En kept at His prasent plice sf
pesting. The respendsnts. have cancelled the transfar
erder datesd:2.3.1990 en 16.8.90. The lesarned ceunsel far.
ths respendents states that with the easncellation ef the
transfer erdar, the grismvance of the applicant has ceased

te -Riat.
\

3. The learnsd counsel fer the applicant states that
while ths grievance &f the applicant has been substahtially
mitigated by thc respondents, thes gqusstien cF'péymanf ef
salary to the applicant fer the peried frem 1.6.90 te

8.9.90 should be regulated and that he shauld be paid
X .
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salary fer this peried. Ths learned ceunsel fer the
ST raaﬁéndmmts eppeses this praysr an the ground that this

is nat ens ef tha rslisfs saught in the present applicatiah.*

Y

4, We have cmnsidermd-thu'riyal céntentimna.
The learnsd counsel fer tha respendants states that
the transfar erder ef the applicant was éanccllad purely -

eut af humenitarian censiderations. ' ; Though the Tribunal
dig net pass any iﬁtmrimv@rd@i-on 4.6.50 whan thq applicstiaﬁ
was listed %ar hearing, intorim srder was passné sn

31.8.90 which has bsen cmhtiﬁu&d until teday. 1n vieu

of this, ws are ef the epinien thst fer ths peried .fram

a
ek

31.8.90 te 8.9.90 whan the applicant.jmirnciduty, the
applicént sheuld be paid his salary @ang allewances and
that peri@d.sheuld-b@ ﬁrsat&d as duty fer all purpeses.
As regards rsmsining period, we d%reﬁt the respendants
te ragulé%éthé same' in accerdance uitp'thg rolivant
2

‘rules. Applic&ﬁtiwill be at liberty te make & repressntatien

tea the respsndents in this regard and the resspsndsnts
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'/ - may take apprepriate actien in sccerdance with the rules
N2 . : .
b= en_such. representatien.

5. - The applicatisn is dispesed ef at the
Rlepa O~—
admissianﬁftsmlf-u;Emnmequantly interdm. erder already
passed stands vacated. |
There will be ne erder as ts costs.

( 0.K.CHAKRAVERTY) | ( P.K.KARTHA)
: MEMBER o - VICE CHAIRMAN
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